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-: (a ) whether it is a fact that the Indian 
Science Congress Association (ISCA) has 
recommended 33 essential measures of the 
natural ecosystem without jeopardising the 
development programme so as to provide 
clean air for breathing, pure water for 
dHnking, uncontaminated food for con-
sumption, suitable drugs "for therapy with-
out causing genetic hazards and habital 
with proper sanitation facilities and imme-
diate legislation to check noise pollution 
as appearing in the Indian Express dated 
15th December, 1981;

(b) if so, the details thereof; and

(c) the action taken in the matter?

TH E M INISTER OF STATE IN TH E 
DEPARTM ENTS OF SCIENCE A N D  
TECHNOLOGY, ENVIRONM EN T AND 
ELECTRONICS AND OCEAN DEVE-
LOPM ENT (SHRI C. P. N. S IN G H ):
(a ) Yev, Sir. The focal theme for the 
68th Session of the Indian Science Cong-
ress held at Varanasi b  January, 81, was 
Im pac t of the Development of Science 
and Technology on Environment’. Most 
of the recommendations emanating from 
the Indian Science Congress related to 
various aspects of Environmental protec-
tion.

(b ) and (c) Copies of ihe printed 
report of the action taken on lhe Recom-
mendations of the 68th Session of Indian 
Science Congress held at Varanasi on Jan-
uary 3— 7, 1981 published by the Depart-
ment of Science & Technology, are avail-
able in the Library of the Parliament.

Threat to pay protection money ia Kerala
• f
'  7784. SHRI E . BALANANDAN:

;• SHRI E. K. TMBICHIBAWA:

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a ) whether a section of youngmen are 
threatening the people of Kerala to pay 
them, what they call as ‘protection money’;

(b j thtf acti6h taken by Government to 
give security to the people of the State; 
and

(C;) the action taken to book these 
anti-social elements immediately?

TH E M INISTER OF STATE IN  TH E 
M INISTRY OF HOM E A FFA IRS (SHRI 
N IH A R RA N JA N  LA SKA R): (a ) to (c> 
The information is being collected and 
will be placed on the Table <if the House.
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Taking of Oaths or Affirmation by 
1 Members of Legislatures and Judges

7785. SH R IM A T I V ID Y A  C H E N -
N U P A T I: W ill th e  M in is te r  of
H O M E A F F A IR S  b e  p le a se d  to  s ta te :

(a )  w h e th e r  an y  s tep s  h av e  b e e n  
ta k e n  to  find  o u t  how  .m a n y  p erso n s, 
b e fo re  th e i r  ta k in g  u p  p u b lic  offices, 
ta k e  oa th s o r  a ffirm ation ; an d

?b ) th e  n u m b e r  of m e m b e rs  of 
le g is la tu re s  an d  n u m b e r  o f S u p re m e  
C o u rt an d  H igh  C o u rt * ju d g e s  w ho  
h a v e  ta k e n  o a th s  acco rd in g  to  ‘affir- 

'  m a tio n ’ d u rin g  th e  la s t  tw o  y ea rs?

H H E  M IN IS T E R  O F  S T A T E  IN  
T H E  M IN IST R Y  O F H O M E A F F A IR S  
(S H R I N IH A R  R A N JA N  L A S K A R ):

(a ) No, S ir.

(b ) D oes n o t a rise .

Census of People who do not Believe
in Caste and Religion

7786. SHRIM ATI VIDYA CHEN-
N U P A T I; W ill th e  M in is te r of
H O M E A F F A IR S  be p le ase d  to  s ta le :

(a )  w h e th e r  d e ta ils  h av e  b een  co l-
le c ted  in  th e  la s t  cen su s of such  p eo -
p le  w h o  d e c la re d  th a t  th e y  d id  n o t 
b e lie v e  in  c a s te  an d  re lig io n ;

(b) if so, whether the census re-
p o r t  has  p ro v id e d  th e  to ta l  figure of 
such people; and

(c) if a count of such people as
indicated in (a) and; above is not
given in the census report, the rea-
sons for the same?

TfHE M IN IS T E R  O F  S T A T E  IN  
T H E  M IN IST R Y  O F  H O M E A F F A IR S
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(SHRI N IH A R RA N JA N  LASKAR):
(a )  In th e  1981 C ensus  if  a p e rso n  
sa id  h e  o r  sh e  h a d  no  re lig io n , th is  
a n sw e r  w as  re c o rd e d  a c c o rd in g ly  
a g a in s t th e  q u e s tio n  on re lig io n , in  
th e  H o u seh o ld  S c h e d u le  o r  In d iv id u a l 
Slip concerned. If a pemon refused 
to  s ta te  h is o r  h e r  re lig io n , th e  e n u -
m e ra to r  w as  in s tru c te d  to  w r i te  ‘R e -
lig io n  n o t s ta te d ’ in  th is  case. No 
in fo rm a tio n  w as co llec ted  of such  
p e o p le  w ho  d ec la red  th a t  th e y  d id  
n o t  b e lie v e  in  caste , s in ce  in fo rm a -
tio n  on cas te  w as no t co llec ted  in  th e
1981 C ensus.

(b ) D oes n o t a rise .

(c ) No,, T h e  ta b u la tio n  of d a ta  on 
re lig io n  is b e in g  ta k e n  u p  in  d u e  
course . T h e re fo re , th e  cen su s re p o r ts  
so  fa r  issu ed  do  n o t c o n ta in  th is  in -
fo rm a tio n .

Regularization/confirmation of Elec-
tricians In E.S.I.

7787. SHRI R. N. RAKESH: Will
th e  M in is te r of L A B O U R  b e  p leased  
to  s ta te :

(a )  th e  c r i te r ia  a d o p ted  fo r  re g u -
la riz a tio n  co n firm a tio n  o f E le c tr ic ia n s  
ap p o in te d  on d a ily  w a g e s /a d -h o c  
basis  in  E m ployees  S ta te  In su ra n c e  
C o rp o ra tio n ;

(b )  w h e th e r  i t  is a fac t th a t  som e 
of th e  E le c tr ic ia n s  01 E m p lo y ees  
S ta te  In su ra n c e  C o rp o ra tio n  H osp ita l, 
N ew  D elh i w h o  h ad  re n d e re d  m o re  
th a n  o ne  aiid  a h a lf  y e a r  co n tin u o u s  
s e rv ic e  d u rin g  th e  p e rio d  1974-75, 
h a v e  been  rem o v e d  f ro m  th e  se rv ice ;

(cl if so, the details thereof;

(d ) w h e th e r  G o v e rn m e n t h a v e  r e -
ce ived  som e re p re s e n ta tio n s  f ro m  th e  
a b o v e  E lec tr ic ian s  fo r  re s to ra tio n  of 
th e ir  se rv ice s; and

(e) if so, action taken or proposed 
to b* taken by Government in this 
regard?

T H E  M INISTER OF STATE IN  
T H E  M IN IS T R Y  O F L A B O U R  (S H R I 
B H A G W A T  JH A  A Z A D ); (a )  to  (c)  
T h e  in fo rm a tio n  is b e in g  co llec ted  
a n d  w ill b e  p la ced  on th e  ta b le  of 
th e  S ab h a .

(d )  Y es, S ir. A re p re s e n ta tio n  has 
b e e n  rece iv ed .

(e )  T h e  m a t te r  is b e in g  lo o k ed  
in to .

Setting np o f industries by M RTP 
Companies

7788. SHRI ASHFAQ HUSAIN: Will
the Minister of INDUSTRY be pleas-
ed to  la y  a  s ta te m e n t show ing :

(a )  w h e th e r  in v e s tm e n t in  co re  
s ec to r  o f in d u s tr ie s  b y  M R T P  C om -
p an ie s  a re  b e in g  e n c o u ra g e d  b y  G o v -
e rn m e n t;

(b ) if so. th e  rea so n s  th e re fo r ;

(c ) th e  n u m b e r  of licences g ra n te d  
to  th e se  M K T P C om pan ies fo r  th e  
la s t  th r e e  y ea rs ;

(d ) th e  reaso n s  io r  th e  m arked , in -
crease during the year 1981-82; and

(e )  w h e th e r  G o v e rn m e n t a re  th in k , 
in g  to  am en d  th e  In d u s tr ia l  P o licy  
R eso lu tio n ?

T H E  M IN IS T E R  O F IN D U ST R Y  
A N D  S T E E L  A N D  M IN E S (S H R I 
NARAYAN D ATT TlW ARl): (a)
a n d  ( b ) .  M R T P  C om pan ies a r e  a l -
re a d y  a llo w ed  to  in v e s t in  in d u s tr ie s  
lis ted  in  A p p e n d ix -I  to  th e  P re s s  N o te  
dated 2nd Februray, 1973. They are
also  e n co u ra g ed  to  in v e s t in  th e se  in -
d u s tr ie s  as th e se  in c lu d e  h ig h ly  c a p i-
tal intensive as well as high techno-
lo g y  a re a s  in  th e  co re  se c to r  a n d  as 
th e y  a lso  fo rm  th e  basis  fo r  f u r th e r  
in d u s tr ia l  g ro w th  a n d  p ro d u c tio n .

(c ) th e  n u m b e r  of le t te r s  o f in te n t  
a n d  in d u s tr ia l  licences issu ed  to




